
 The  niction  wis  adopted.

 MR,  DEPUTY-SFEAKER:  We  now
 take  up  the  clause  by  clause  conside-
 rattda,

 The  question  is:

 “that  clauses  2  tm  4,  clatsse  L  the
 Xwacting  Formula  aig  the  Title
 stared  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  4,  clause  1  the  Enacting
 and  the  Title  were  addeg  to

 the  Bill,

 SHRI  8,  P  MAURYA:  I  beg  to
 move:

 “That  che  Bill  be  passed”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted,

 Ba  hrs.

 MATERNITY  BENEFIT
 MENT)  SILL

 (AMEND-

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  Sir,
 I  beg  to  move*,

 “That  the  Bill  further  to  amend
 the  Maternity  Benefit  Act,  1981,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 As  hon,  Members  are  aware  the
 Maternity  Benefit  Act,  796  regulates

 surance  Act,  948  apply  for  the  time
 being.  It  can  be  extended  to  other
 establishments  by  the  State  Govern.
 ments,

 except  that  al]  female  employees  are
 covered  under  the  Materhity  Benefit
 Act,  in  respective  cf  any  wage  limit,
 while  under  the  Employees’  State  In-
 surance  Act,  only  those  are  covered
 who  are  in  receipt  of  wages  nct  ex-
 ceeding  Rs,  7006  per  month,

 A  number  of  women  are  emploved
 in  the  factories  or  establishments
 which  are  covered  under  the  Emp-
 loyees  State  Insurance  Act,  1948,  but
 are  not  covered  by  that  Act,  ag  they
 are  in  receipt  of  wages  exceeding
 the  amount  specified  in  that  Act  na-
 mely,  Rs.  1,000,  per  month.  The
 provisions  df  the  Maternity  Benefit
 Act,  7900  also  do  not  apply  to  them,
 as  that  Act  specifically  excludes  from
 its  purview  factories  or  estwhiishiients
 to  which  the  provisions  of  the  Exfip-
 loyees’  State  Insurance  Act,  048
 apply.  ‘fhust,  the  wérnie,  ‘employees
 employed  in  factories  or
 77

 +a
 “ta

 eae
 receipt  of  wages

 SMoved  with  the  recommendation  of  the  Peeuiaeit.



 ठप्प  Maternity  Benefit

 amount  specified  in  that  Act  are  not
 in  receipt  of  maternity  benefit  either
 under  the  Employees’  State  Insurance
 Act,  948  or  the  Maternity  Benefit
 Act,  1961.  On  the  other  hand,  women
 employees  drawing  wages  exceeding
 Rs.  3000  and  ernployed  in  establish-
 ments  which  are  not  covered  under
 the  Employees’  State  Insurance  Act,
 948  continbe  ~o  get  the  Materniiy
 benefit  under  tne  Maternity  Benefit
 Act,  96  ag  there  is  no  wage  limit
 for  coverage  under  the  later  Act.
 This  js  obviously  an  anomalous  posi-
 tion  which  came  to  our  notice  recent-
 ly.

 This  Bill  seeks  to  remove  the  ano-
 maly  with  regard  to  payment  of  ma-
 ternity  benefit  to  women  empioyees
 employed  in  factories  or  establish-
 ments  covereq  by  the  Employees’
 State  Insurance  Act,  948  and  in  re-
 ceipt  of  wages  exceeding  the  amount
 specified  in  the  Employees  State  In-
 surance  Act,  948  by  making  them
 eligible  for  maternity  benefit  under
 the  Maternity  Benefit  Act,  96l.  The
 State  Governments  and  the  Union  Ter-
 ritories  have  been  consulted,  and  all
 of  them  have  supported  the  proposal.

 When  this  Bill  was  being  considered
 in  Rajya  Sabha,  several  suggestions
 Were  Made  for  securing  more  effective
 enforcement  of  the  Maternity  Benefit
 Act,  1961.  These  suggestions  will  be
 kept  in  view  and  everything  ‘possible
 will  be  done  to  see  that  the  provisions
 of  the  Act  are  effectively  enforced.

 I  now  commend  the  amending  Bill
 for  the  consideration  of  the  House.
 Since  this  ig  a  mon-controversial  Bili,
 while  I  would  consider  the  various
 suggestions  that  may  be  made  by  the
 trade  union  leaders,  this  Bill  may  be
 passed  without  any  controversy.

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  the  Bill  further  to  amend
 the  Maternity  Benefit  Act,  1961,  as
 passeq  by  Rajya  Sabha  be  taken

 ‘into  consideration:”

 CHAITRA  30,  3898  (SAKA)  Amat.  Bill  778

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  welcOme  this  Bill
 and  I  am  very  happy  to  see  that  the
 Minister  has  been  wise  cnough  to  re-
 move  an  anomaly  in  a  very  short  pe-
 riod  because  I  remember  how  many
 years  it  took  us  to  get  the  Govern-
 ment  to  understand  that  the  Emplo-
 yees’  State  Insurance  Act  itself
 should  be  amended  so  that  the  quali-
 fying  wage  limit  could  be  raised.  I
 am  also  very  happy  that,  at  a  time
 when  we  find  all  sorts  of  threats  be-
 ing  held  out  over  this  whole  problem
 of  maternity  benefit  in  the  name  of  the
 fulfilment  of  the  family  planning  tar-
 get  that  more  and  more  penalties  are
 going  to  be  introduced  and  that  child-
 ren  to  be  born  are  going  to  be  pena-
 lised  in  the  name  of  family  planning,
 we  are  having  a  provision  introduced
 in  the  Maternity  Penefit  Act  which  is
 going  to  help  wornen  who  are  in
 employment,  who  are  today  earning
 a  higher  wage  than  that  stipulated  in
 the  Employees’  State  Insurance  Act.

 I  would  like  to  make  only  one  ap-
 peal  to  the  hon.  Minister.  While  we
 are  bringing  this  amendment  to  this
 Act,  why  not  have  an  over-all  view
 of  the  Act  and  see  that  other  amend-
 ments  are  brought  and  various  other
 lacunae  are  also  taken  care  of?

 For  instance,  wnen  we  are  discus-
 sing  this  Bill  in  the  backgrcund  of
 the  20-point  programme  and  the
 emergency,  the  Maternity  Benefit
 Act  should  also  be  amended  in  order
 to  ensure  that  the  agricultural  work-
 ers  also  get  this  benefit  because  your
 20-point  programme  is  dGirected  ta-
 wards  the  rural  people.  We  _  have
 been  talking  about  the  rural  people
 and  the  under..privileged  sections
 which  are  being  neglected,  but  we
 forget  them  when  it  comes  to  actually
 making  legislation  and  giving  the
 backward  sections  and  the  rural  popu-
 lation  the  benefits  enjoyed  by  those  in
 the  urban  areas  and  in  organised  in-
 dustry.

 He  will  say  that  according  to  the
 Bill,  the  States  can  notify,  tut  the
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 {Shrimati  Parvathi  Krishnan}
 point  is  that  the  Bill  must  have  some
 provision  by  which  the  Contral  Gov-
 ernment  can  actively  intervene  to
 ensure  that  the  Act  does  extent  to
 such  sections,  the  neglected  sectiuns,
 ie.  agricultural  labour,  construction
 workers  and  so  on.  Just  this  clause
 permitting  the  State  Governments  to
 issue  a  notification  is  totally  insuffi-
 cient  as  we  hnow  from  our  experi-
 ence  of  all  these  years.  The  same
 problem  is  there  in  regard  to  contract
 labour  also.

 Therefore  I  wou'd  appeal  te  the  hon.
 Minister  that  with  the  s.me  foresight
 and  speed  with  which  he  brought  this
 amendment,  he  should  oncc  ogam  go
 through  the  Act  and  have  discus.ions
 with  the  central  Jabour  organisitions
 ang  88  soon  as  possitle  bring  a  com-
 prehensive  amending  Bill  so  that  the
 benefits  that  accrue  vnder  the  Act  are
 given  to  the  maximum  number  in  the
 country,

 +
 ४

 री  राम  सिह  भाई  (इंदौर)  :  श्रीमन्‌
 जो  संशोधन  लाया  गया  है  वह  बहुत  उपयोगी

 है  में  इसके  लिये  मन्त्री  महोदय  को  मुबारक-
 बाद  देना  चाहता  हूं  ।  लेकिन  ऐसी  महिलाये

 कारखानों  शौर  प्रतिष्ठानों  में  अधिक  सख्या

 में  नही  हैं,  इनी  गिनी  ही  है  फिर  भी  यह  भ्रमणी

 बात  है  कि  उन  महिलाओ  की  इस”  द्वारा  लाभ

 प्राप्त  होगा--इसमें  कोई  दो  मत  नही  है  t

 इस  सिलसिले  में  मैं  निवेदन  करना  चाहता

 हू  कि  ऐसा  संशोधन  विधेयक  लाने  *  पहले

 आपको  यह  प्रबन्ध  करना  चाहिये  कि  जो  फानन
 श्रमिकों  को  सुविधा  दिलाने  i  लिए,  न्याय

 दिलाने  के  लिए  आप  बनाते  है  उसको  लेकर

 थे  अपनी  रोजी  रोटी  से  मोहताज  ने  हो  जाये  |

 मैंने  अनुभव  से  देखा  है  कि  पहले  उद्योगों  मे

 महिलाये  बहुत  तादाद  में  काम  दफ्ती  थीं

 लेकिन  जहा  पर  पहले  50  परमेट  महिलाये
 थी  वहां  पर  द्रव  we  ae  भी  मति  गये  नहीं

 रही  हैं।  जब  से  मे  पटी  बेनिफिट  १7  प्रतिजन

 शाया  है  तबसे  उस  ब्न्तगत  उनको  बच्चा

 MARCH  30,  i976  Amit.  Bilt  iBo

 जन्म  देने  के  पहले  सौर  उसके  बाद  संवृत निक

 छोटी  देनी  पड़ती  हैं।  एक  अमुक  टाइम"  तक
 वे  बिना  छुट्टी  पर  भी  धर  रह  सकती  हैं  काम  पर
 शाने  के  बाद  उन  बच्चों  को  पालना  कौर  भर

 का  प्रबन्ध  करना  पड़ता  है।  दूध  का  इंतजाम
 करना  पड़ता  है,  कपड़े  का  इन्तजाम  करना
 पड़ता  है  भाया  का  प्रबन्ध  करना  पड़ता  है।

 ऐसी  स्थिति  मैं  मैंने  देखा  है  कि  जितने  भ्रच्छे
 मैटरनिटी  बेनिफिट  के  लिए  संशोधन  किए  गए
 हैं  तबसे  महिलायें  की  संख्या  जहां  पर  पहले
 50  परसेंट  थी  वहां  पर  एक  परसेट  रह  गई

 है  कौर  कही-कही  तो  एक  परसेंट  भी  नहीं
 रही  है।

 मैं  विशेष  रूप  से  यहां  टेक्सटाइल  इंडस्ट्री
 का  जिक्र  करना  चाहता  हूं  q  दुनिया  के  देशों
 में  इस  इडस्ट्री  में  80-90  परसेंट  महिलायें
 काम  करती  हैं--केवल  हैवी  वर्क  ही  पुरुष
 करते  है।  स्लो वियत  रूस  में  भ्रमरी का  और
 जापान  में  भी  90  परसेंट  तक  महिलाये  हैं,
 पुरुष  कवल  हबी  बर्क  ही  करते  हैं।  लेकिन
 जब  से  हमारे  देश  में  मैटरनिटी  बेनिफिट  की
 स्कीम  भाई  है  तब  से  हमारे  देश  में  टेक्सटाइल
 इंडस्ट्री  मे,  कांसी-किसी  यूनिट  में  एक  भी
 महिला  नही  मिलेगी।  जहांतक  पब्लिक  सेक्टर
 का  सम्बन्ध  है,  मैं  मन्त्री  महोदय  को  मुबारक-
 बाद  देता  हूं  कौर  भारत  सरकार  को  भी  कि
 एक  उचित  नीति  अपनाकर  महिलाभों  को
 प्रोत्साहन  दिया  जा  रहा  है,  पब्लिक  सेक्टर
 के  प्रतिष्ठानों  मे  जगह-जगह  पर  महि लाशों
 की  सख्या  बढ़ती  जा  रही  है  लेकिन  प्राइवेट
 सेक्टर  मे  जो  शोषण  की  नीति  चालू  है,  मुझे
 अफसोस  है  श्रम  विभाग  उसकी  तरफ  कोई
 ध्यान  नही  दे  रहा  है।  प्रदेशों  मे  श्रम  विभागों
 के  द्वारा  यह  कोशिश  की  जाती  है  कि  महिला भों
 की  छटनी  पहले  की  जाये  i  प्राघुनिकीकरण
 किया  जाता  है  तो  उसमे  महिलाझों  को  पहले
 घर  जाना  पडता  है।  मैं  टेक्सटाइल  इंडस्ट्री  के
 जिक्र  करता  हूं  -  उसमे  28  प्रमोशन  हैं,  मैंने

 देखा  है  उठ  लगभग  चार  अ्कृपेशव  ऐसे  हैं  जिनमे

 पहले  महिलायें  ही  काम  करती  थीं।  मैंने  स्वयं
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 देखा  है  क्योकि  मैं  इस  उंगली का  काम  कविता

 हैँ  -  बांडी  डिपार्टमेंट  है,  रिलीज़  रिपार्ट-
 बेट  है,  फ्रेम  डिपार्टमेंट  है,  रिंग  भौर  बेस्ट
 डिपार्टमेंट  है  जिनमें  पूरी  महिलायें  काम  करती
 थी  लेकिन  राज  टेक्सटाइल  इडस्ट्री  में  सभी

 रिपार्ट  मेट्स  मे  महिला शो  की  जगह  पर  पुरूष
 था  गए  हैं।  केवल  एक  सीलिंग  डिपार्टमेंट  ही
 ऐसा  डिपार्टमेंट  है  जिसमे  50  परसेंट  से  ज्यादा

 महिलायें  मिलेगी  कौर  उसका  कारण  रहे  है
 कि  सभी  मशीनें  बिजली  से  चलती  हैं।

 MR  ODEPUTY-SPEAKER.  Shri
 Ram  Singh  Bhai,  what  do  you  want
 to  say?

 श्री  राम  सिह  भाई  इस  बात  का  सम्बन्ध
 इससे  इसलिए  है  कि  यह  कानून  लाने  से  एक
 हजार  रुपये  से  ज्यादा  जिनको  वेतन  मिलता  है
 उन  महिला भो  को  भी  कही  घर  न  बैठना  पडे।

 MR  NEPUTY-SPF  AKER  Mr
 Ram  Singh  Bhar  what  do  you  want

 to  suger+

 क्री  राम  लह  .ई  :  मैं  उनकी  प्रोटेक्शन
 चाहता  ह  1  मै  यह  बता  रहा  हू  कि  मिटी
 बेनिफिट  झाने  े  जो  आपने  सुविधा  दी  है,
 प्राइवेट  सेक्टर  में  उसका  दुरूपयोग  करके
 महिला  का  रंट्रेन्च  करते  है,  महिलाओ  की
 जगह  पर  प्रूफ  रख  लेते  हैं।  इस  प्रकार  जो
 विधवा  या  बे  सहारा  महिलाये  होती  है  उनको
 काम  से  हाथ  धोना  पड़ता  है।  ऐसी  हालत  में
 मैं  चाहता  हू  ऐसा  कानून  लाने  के  साथ  साथ
 उन  महिला झा  को  प्रोटेक्शन  देना  चाहिए
 ताकि  उनका  रिव्रेन्नमट  न  हो  सक।  यदि  कही
 एक  महिला  जाती  है  ता  उसकी  जगह  पर

 दूसरी  महिना  शानी  चाहिए।  पब्लिक  सेक्टर
 से  ऐसी  बात  नही  है  लेकिन  प्राइवेट  सेक्टर
 में  यह  भ्र न्याय  क्या  जाता  है।

 MR,  DEPUTY-SPEAKER:  Your
 problem  is  that  males  have  substuut-
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 ed  for  women  The  jobs  of  women  are
 teken  away  by  men.

 aft  राम  सिंह  भाई:  महिलाओं  की  जगह
 पर  महिलायें  कराती  चाहियें,  महिला भों
 की  परसेंटेज  कम  नहीं  होनी  चाहिए  |

 MR,  DEPUTY-SPEAKER:  Even-
 if  thet  is  all  granted,  what  have  you
 got  to  say  to  this  Bill?

 श्री  राम  सिंह  भाई  :  मन्त्री  जी  जो
 संशोधन  लाये  है  वह  बहुत  अच्छे  हैं।  ऐसे
 संशोधन  लाकर  हम  उनको  सुविधा  पहुचाना
 चाहते  है  लेकिन  साथ  साथ  हमे  यह  भी  देखना
 चाहिए  कि  प्राइवेट  सेक्टर  मे  उसका  रुपयों
 नहीं  हाना  चाहिए--यह  मेरा  निवेदन  है  ।

 श्री  शिवनाथ  सिह  (झुंझुनू)  :  उपाध्यक्ष
 जी,  माननीय  मन्नी  जी  ने  महिला  वर्ग  की  कुछ
 महिनो  को  जो  मैटरनिटी  बैनिफिट  से
 उचित  थी, उत  को  इस  से  इन्क्लूड  करने  की
 चेष्टा  की  है।  बे  इस  मे  000  रुपये  महावीर
 तक  तनख्वाह  पाने  वाली  महिला शो  को
 शामिल  करता  चाहते  है।  यह  एक  बहुत  बरच्छा
 कदम  है  और  मैं  इस  का  समर्थन  करता  हु  ।
 लेकिन  मैं  उन  से  एक  निवेदन  करना  चाहता
 ह्  कि  जो  वर्ग  पहले  से  इस  मे  इन्क्लूड  है,  उस
 को  श्राप  आज  तक  क्या  रिलीफ  दिला  पाये  है।
 सवाल  कानून  बनाने  का  नहीं  है,  सवाल  है  उस
 ह ड  इम्ल्लीमन्टेशन  का।  वहा  बडी-बडी  फैक्ट-
 रीज  ह,  माइकल  है  या  जहा  पर  प्रार्गताइज्ड
 लेकर  है,  उन  लोगो  को  इस  वा  फायदा  मिलता

 है।  लेनी  जहा  पर  स्वौठ्ड  लेबर  है,  वहा  की

 झीर तो  को  इस  का  फायदा  नहीं  मिलता  है।
 जैस  इसमे  यह  व्यवस्था  ह  वि  प्रसव  काल  से
 दस  हफते  पहले  उन  को  छुट्टी  मिलनी  चाहिये-
 यह  छुट्टी  उत  को  नही  मिलती  है।  पिछले  दिनो

 मुझे  पला टेशन  इंडस्ट्रीज  को  देखने  का  अवसर

 मिला,  मैने  तीन-चार  स्टंट्स  7”  घूम  कर  इन

 इण्डस्ट्रीज  को  देखा तो  मैंने  यह  पाया  कि  प्रसव

 काल  से  0  हफ्ते  पहले  जो  छुट्टी  मिलनी

 Amdt.  Bil;  782
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 चाहिये,  वह  उन  महीनों  के  नहीं  मिलती

 सब  से  पहले  तो  डा परसे  एन्यलावस  के  रस

 में  होते  हैं,  ने  इकाई  ही  यहीं  करते  कि  बस

 हफते  में  सच  होने  बाला  है।  दूसरें--स्टेटस
 गवर्नमेंट  की  जो  मशीनरी  है,  जो  इस  को
 जग्यसी मेंट  करने  वाले  लोग हैं;  उत  पर  आप
 को  कोई  अधिकार  नहीं  है।  हट  नयगमेंदस
 अपने  हिसाब  से  चलती  हैं  1...  उन  से  पकड़े
 मंगवा  कर  देख  लीजिये--कितनी  स्टेट

 गंवेर्ेमैंट्स  के  लेबर  डिपार्टमेंट  ने  इस  कल  के
 सॉयौलेशने  के  लिये  केसेज  इंस्टीटूट  किये  हैं---
 आप को  सच्चाई  मालूंम  हो  जायेगी।  जब  किसी

 कानूने  का  इम्पलीमेस्टेशन  नहीं  हो  सकता
 तो  फिर  उस  पर  लंदन  का  समय  और  रुपया
 क्यों  खर्च  किया  जाता  है।  इस  का  इम्प्लीमेंट:

 टेशन  तब  तक  नहीं  होगा,  जब  तक  सेन्ट्रल
 गवर्नमेंट  की  प्रगति  एजेन्सी  नहीं  बनाई  जाती  1
 इसलिये  सेन्ट्रल  गवर्नमेंट  इस  के  इम्पलीमेंन्टेशन
 के  लिये  अपनी  एजेन्सी  बनाये,  उस  में  स्टेंट
 गंवनमैंट्स  कोग्रापरेट  करें  -  स्टेट  ग्वर्तेमेंट
 की  मंदोदरी  को  टाइटन  कीजिये,  जने  का

 कोप्राडिनेशन  कीजिये  in  जेब  तक  झप  ऐसा
 नहीं  करेंगे,  तब  तक  हजार  रुपये  तनछ्वाहूँ
 पाने  वाले  तो  दूर  रहे,  50-60  रुपये  तनख्वाह
 पाने  वालों  को  भी  फायदा  नहीं  होगा  ।  इस-
 लिये  मेरा  निवेदन  हैं  कि  इसके  इम्पलीमेंटेशन
 चर  जोर  दिया  जायें।

 भी  मोहनचंद  स्माइल  (बैरकपुर)  +

 डी  स्पीकर  साहब,  मंत्री  महोदय  जौ  प्रमेय-
 में  लाये  हैं,  मैं  उस  का  समर्थन  करता  हुं  ।

 यह  उन  को  पहले  ही  जाता  चाहिये  था,  लेफिटे

 हमारी  गवर्मेमेंट  की  प्राप्त  हेर  से  सोचने  को
 पड़े  गईं  है,  तब  बेइन्पाफियां  हो  चुरी  होती
 हैं  और  हद  से  ची  त  भूरा  चुकती  हैं,  तब  इन  भी
 चांदी  खुलती  है।  फिर  भी  जो  भरंतेण्यमैंन्ट
 झा यां  है,  वह  अच्छा  है।

 ह 1...  एक  बात  समझ  में  नहीं  भाई---
 इससे  कहां  कया  है  कि  शक टिप  न  घोर  इस्मे डील

 हम  में  एक  wr  रुपये  तक
 1

 पे,  हि
 कल  की  एस  से  शामिल  |...

 तक  ~~ सचिन हैं?  थी  काम  कसती  हैं.
 की  छोटी छोटी  कप  मे  काम  करती  हैं--छवि

 है
 जो  इंस  में $क्‍क्सूडेंड  होंगी  ?

 बू भरी  बात--्राष  से  कहा  है  कि  उत  के

 दोष  रटा इस  को  इम्कलूच  नहीं  किया  जावेगा
 धानी  जो  तनख्वाह  ८त  को  मिलनी  है,  बी
 रहेगी  1  ७स  में  ग्रोव  “टाइम  नहीं  जोड़ा  जायगा।
 मैं  पूछना  चाहता  हुं--ऐसा  क्यों  ?

 शी  ito  Whe  गायक  (कंसारा)
 पोपुलेशन  का  जरा  खयाल  रखना।

 ही  मोहम्मद  इस्माइल  :  उस  के  लये
 झष  हैं।  इस  से  पोपुलेशन  का  ताल्लुक
 जीता  हीक  नहीं  है।  यह  तो  मैटरनिटी  बेनी-
 फिट  का  संचार  हैं।  जहाँ  तक  फैसिली  प्लानिंग
 का  मामला  हैं,  बहू  एक  अलग  ची  नहें,  इसे  के

 लिये  प्रलग  से  प्रचार  करें  |

 तीसरी  बात--इस्टैब्लिशमेंट  के  मायने  में
 क्या  आप  ने  बीड़ी  इण्डस्ट्रो  में  जो  भौरतें
 काम  करती  हैं  उनकों  शामिल  किया  हैं  ?

 एक  सात नीय  सदस्य  :  माइकल  इण्डस्ट्री
 में  भी  औरतें  काम  करती  हैं  1

 की  मोहम्मद  इस्माइल  :  माइकल

 इण्डस्ट्री  त  में  चो  प्रीरतें  काम  करती  हैं--क्या
 आप  उन  हो  भूल  नहीं  गये  हैं  ?  मैंने  देखा  है----
 बीड़ी  बैलफेग्र  फण्ड  भाप  ने  बनाया  है।  उस
 का  अ्रमेंशमेंट  लाये  1  तो  मैं  श्राप  को  पाद  दिलाना

 चाहेगा  हूं  कि  यह  तो  लाखों  की  तादाद  में

 भौहें  trét  बनाती  हैं  उन  पर  भी  इस  एक्ट
 @  लागू  किया  जाय)

 ६  hrs,

 फके  बाद  ठेकेदारों  के  मातहत  ो

 'झल्लायें  कार्य  करती  है  छत  का  क्या  होती  ?



 क्छड  Maternty  Benent

 wt  कैम  हे  कर
 7

 नन  जग t
 इंच  बारे में  tat  महोदय  में  ह... ब है

 कि  ह. .... |  फ  में  जो  11 |  पार  में  सुदीप फिर
 बने  हैं  उसको  इंडिया  हेव ।  .  इं जा जिने  38
 शॉप  हैं  कि  भाप  हत  सजेशण्तु की  कस  से  कभ
 इसमें  शामिल  हर्ले ।. '

 इमारतें  बताने  के  काम  में  हआाहों,  लाखों
 झौरतें  काम  कनी  हैं।  उसका  क्‍या  होगा  ?

 चत  को  भी  तो  इस  काबू  का  लाभ  मिलना
 चाहिये  इस  के  पलाव  को  मती  तरी  इस  को
 इम्प्लीमेंट  करेगी  सस  को  बहुत  होशियारी
 कै  काम  करना  चाहिये  क्योंकि  जैसा  रामती
 शाई  जी  ने  कहा  हैं  कि  ऐ  स्मार्त  औरतों  को
 इसलिये  नहीं  रखते  हैं  कि  उन  को  मैट  कमिटी
 चौक  देनी  पड़ेगी  ।  इपतिये  धीरे-धीरे  उतकों
 कह  कम  करते  चपत  हैं  -  हुए  भारत  को  भाप
 को  बदलना  पड़ेगा  |  यह  नहीं  होना  ताकि
 कि  जब  चाहूँ  औरतों  को  निकाल  दें  कभी

 होता बहु  है  कि  50  औरतों  में  से  कम  से  कम
 i0,i5  औरतों  को  एक  साब  में  मोटी

 लीव  देती  पडती  है  इसलिये  इस  हो  को  वह

 धीरे  धीरे  खत्म  करना  चाहते  हैं  ।

 इन  अल्फाज  के  साथ  में  इस  पर्मेंडमैट
 का  तो  समन  करता  हूं,  सवाल  केवल  इनेलो-
 ग्ेंटेशन  का  रह  जाता  है।  उस  बारे  में  मेरा

 कहता  है  कि  आप  की  मशीनरी  को  चुस्त
 होता  चाहिये  ।

 शी  जलदाय  किम  (मधुरता)  :  ०पा-

 ध्या,  महोदय,  राज  एक  आवश्यक  विषय

 पुर  हम  विचार  कर  रहे  हैं,  कौर  इस  पर  विचार

 करते  हुए  मैं  निःसंकोच  कहू  सकता  हूं  कि

 हमारी  कुल  पाबंदी  के  60  प्रतिशत  के
 बराबर  महिलाओ  की  झावावी  है  |  हमारे
 संविधान  का  कहना  है  कि  सब  को  सामाजिक
 लाव  |  मिले  ft  फिर  कोई  कारण  नही  हैं  कि

 महिलायें  इससे  वंचित  रखी  जानें  मैरा

 मिटी  बेमानी  एंड  के  अस्तगत  कुछ  ं
 तक  चने  को  अपना  सामाजिक  इंसाफ  मिला

 GHAITHA  cy  i898  (Sant)  Amdt,  dill  r86-

 ti  लेकित  जो  कुछ  जातियां  था  उसको  मंत्री
 महवा  ग्रे  1... अ  संशोधनों  क्  करने  की

 ही
 नी  हैं।  इस  के  feds,  बंधाई  के  ह; 6

 |

 हमारी  सरकार  का  ध्यान  मसालों  की

 शोर  चित्त  रूप  से  बत्रा है,  कौर  विश्व  का  थी
 ध्यान गया  है।  भ्र भी  975  में  हमने  महिला
 वर्ष  मनाया  है  मौर  अपने  सदन  में  एक  कानून
 बनाया  है  कि  समान  कास  के  दिये  धमाल

 वेतन  मिले  |  तो  इस  में  महिस्तावें भी  प्रा  जाती
 है  यह  बारी  os  ऐसी  बातें  हैं  कि  जो  बताती
 है ंकि  हम  महिलाओं  की  झोर  से  प्रिया  ध्यान
 नहीँ  हटाये  हुए  हैं।  उन  का  विकास  दो  कौर
 साग  प्राधिकार  प्राप्त हो  इसके  कपि  इज
 बराबर  प्रयास  कर  रहे  हैं  ।

 कुछ  प्राशंकायें  मैं  व्यक्त  करना  चाहता
 हूं  '  महिलायें  राज  हर  तरह  की  फैक्ट्री  कौर

 इंडस्ट्री  में  काम  करती  है।  क्या  यह  नियम

 उन  सब  पर  लग  होता  दे  !  अगर  नहीं  लागू
 होता  है  तो  मंत्री  मोहम्मद  इसके  लिये  क्या  करना

 चाहते है  ?  मैं  कुंग  कि  म्ह  जो  संशोधन
 लाये है  भौर  जिस  से  महिलाओं  का  भला,

 होंगा  उसके  लिये जो  एजेन्सी  बनेगी बह  ईमान-
 बार  शौर  दृरुस्त  होनी  जाहिर,  भौर  इस  के

 लिये  प्रशासनिक  खर्चा  कम  कर  के  1...
 जैसा  अ्रधिक  से  प्रतीक  महिला मों  की  संविधानों
 पर  खर्चे  किया  जाय  ।  जैसा  पौर  मानवीय
 सदस्यों  ने  कहा  है  कि  मैड रिन टी  बैनिफिट
 के  प्रन्वगंत तीन  महीने  की  छुट्टी  देनी  होगी,
 इसलिये  मिल  मालिक  पहल ेसे  ही  उत  की
 निकाल  देते  हैं  ।  तो  सरकार  को  इस  झोर
 जायछुकफ  रहना  चाहिये  जिससे  उतर  के  साथ

 इस  तरह  का  अध्याय  न  हो  ।  इन्होंने  कहा  है
 कि  तीन  महीने  की  छुट्टी  वा  वेतन  देंगें, लेकिन
 उस  में  आप  ने  बेसिक बे  ज  रखो  है,  कौर  पैसा

 जो  उसको  डी०  To  की  शक्ल  में  मिलता  है
 उस  का  ध्यान  नही  रखा  गया  हैं।  मे  r  राय

 में  उन  के  साथ  इन्साफ  नहीं  हुआ  है।  जब

 महिलाझों  को  भौर  छटी  देते  हैं  r  उन  को
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 चैतत,भौर  Bro  To  द्वारों  ही  देते  हैं  इस सि ग्रे
 इस  में  भी  उस  को  इस  बातों  का  लाभ  सिया
 चाहिये  i  इस  शब्दों  क ेसाथ  में!  इस  बालको
 समर्थन  करता  हूं  ।

 SHRIMATI  ROZA  DESHPANDE
 (Bombay  Central):  I  |  support  this
 Bill,  and  while  supporting  it,  |  want
 to  make  a  few  suggestions  as  well  as
 draw  the  attention  of  the  Minister  to
 certain  difficulties  which  we  face.

 It  is  a  good  thing  that  tnis  measure
 has  been  introduced;  women  who
 work  in  factories  and  other  establish-
 ments  will  be  able  to  get  maternity
 benefits—women  grawing  more  than
 Rs,  1,000,  pm,

 I  would  jike  to  draw  the  attention
 of  the  Minister  to  one  fact,  While  the
 ‘women  are  pregnant,  the  managements
 are  supposeg  to  give  them  lighter
 work  before  they  go  on  leave  for
 twelve  weeks.  Gut  what  i  have
 ‘found  is  that  the  ranagements  do  not
 take  any  precautioas  to  give  them
 lighter  work,  and  what  ‘lighter  work’
 means  depends  on  the  discretion,  ex-
 clusively,  of  the  managemen:.  I  have
 found  this,  specially  in  the  notorious
 company,  Johnson  &  Johnson,  which
 ig  one  of  the  multi-national  American
 concerns  and  which  is  bribing
 throughout  the  world  the  various  offi-
 cials  in  the  government  ard  outside.
 In  this  company,  I  have  found,  when
 a  woman  is  pregnant,  eveu  though
 she  demands  that  she  should  be  given
 lighter  work,  the  doctor  of  the  com-
 pany  says  that  it  is  not  necessary  to
 give  lighter  work  snd  whatever  work
 has  been  given  is  lighter  work.  I
 would  like  to  know  how  can  a  preg-
 nant  woman  stand  at  the  machine  for
 eight  hours  and  work.  There  should
 be  some  provision  for  lighter  work,  I
 know  that  it  would  not  come  in  this,
 but  I  would  like  the  Minister  io  take
 note  of  this  fact  that  at  least  after
 the  fifth  month,  it  should  be  for  the

 '
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 waman  concerned  to  say  that  the  work
 is  lighter.or  not.  ‘She  shogid  be  gl-
 Yowed  to  ait  and  do  something,  When
 we  are  giving  maternity  benefits:  to
 women,  wé  should  ‘et  least  see  that
 they  safely  deliver.  Patticulaz'y  ufter
 this  slogan  ‘Dho  ya  Theen  we  must
 be  able  to  ike  care  of  owr  women
 much  better  than  what  we  were  doing
 before.  This  is  une  thing  I  would  like
 the  Minister  to  take  note  of

 Secondly,  there  are  industries  which
 are  not  organized.  Take,  for  mstanee,
 the  beedi  industry;  the  contractors
 give  them  work  at  their  residence,  I
 do  not  know  whether  jou  sie  going
 to  piotect  them  by  this  measure.  Wo-
 men  are  employed  in  construction  or
 building  work  also  throughout  the
 country  and  everywhere  they  work
 undér  contractors,  I  want  to  know
 whether  they  are  going  to  be  benefit-
 @q  by  this  or  not,  whether  you  are
 going  to  see  that  these  wonien  are
 also  protected.

 As  one  of  the  Members  has  pointed
 out,  now  the  manageincats  have  stop-
 ped  employing  women  because  they
 do  not  want  to  give  them  maternity
 benefits,  This  is,  specialiy,  so  in  the
 drug  industry  with  which  {  am  con-
 nected,  They  have  stopped  employing
 women.  The  moment  they  get  an  op-
 portunity  to  throw  out  women,  they
 immediately  do  it  ang  savy  that  they
 do  not  nced  women,  they  could  em-
 Ploy  men;  because  they  rave  to  give
 them  maternity  benefits,  they  say
 that  it  is  no  use  employing  women.

 I  want  to  remind  tne  Labour  Monis-
 ter  that,  after  giving  equal  pay  for
 equa]  work  and  sfter  assuring  us  that
 he  is  going  to  appoint  some  body
 to  see  that  women's  employment  is
 protected,  he  should  act  very  fast
 so  that  this  threat  of  unemployment
 of  women  coulg  be  stopped,  Other-
 wise,  with  this  Act,  I  have  a  real
 fear  that  employment  of  women  wil
 be  on  the  decrease,
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 CHARYYIA  (Giridih):  Mr,  Deputy
 Speaker,  I  have  only  one  or  two  points
 to  make,  We  are  pushing  through
 lot  of  labour  legislations  which  would
 have  socio-economic  consequences.
 These  legislations  have  to  be  welcam-
 ed  by  all  progressive  societies  and  we
 do  welcome  them.  The  snag  is  _  that
 not  only  the  rich  capitalisis  are  get-
 ting  richer  but  also  the  higher-paid
 wage  workers  are  getting  a  vetter
 deal.  For  all  these  20  years,  there
 has  been  growing  a  grave  irrationali-
 ty  in  the  wage  structure  an’  the  bene-
 fits  have  been  conf2rred  upun  the  more
 fortunate.

 MR.  DEPUTV-SPEAKER:  We
 accept  that.  Please  come  to  the  Bill.

 SHRI  CHAPALENDU
 CHARYYIA:  Bidi  workers  aze
 spread  over  thousands  of  mites  and
 there  are  lakhs  of  Mica  Homesplit-

 ters  workers  they  will  not  be  touched
 by  this  Act.  Women  workers  employ-
 ed  in  establishments  and  shops  upto  a
 certain  limit  wil]  be  able  to  get  the
 benefits.  They  are  better  able  io  take
 care  of  themselves  but  what  about
 these  people  who  have  been  dropred
 out  of  even  the  purview  of  Shops  and
 Establishments  Act,  We  are  not
 looking  to  their  sufferings  and  pangs.
 No  law  touches  them,  They  are  the
 negiecteq  people.  These  categories  of
 persons,  who  are  spread  over  thous-
 ands  of  miles,  will  not  be  covered  hy
 the  provisions  of  this  Act  and  all  our
 little  resources  will  80  to  make  the  re-
 latively  happy  women  workers  little
 more  happy.

 Shri  Morarji  Desai  did  e  bad  day’s
 turn  to  Indian  economy  and  taxed
 the  bachelors.  He,  thereby,  increas-
 ed  the  birth  rate.  We  are  giving  in-
 ducement  for  vasectemy  and  tubecto-
 my.  But  this  maternity  benetit
 should  be  limited  to  two  births  or
 three  births  whatever  the  norm  may
 be.  Beyond  that,  we  must  put  our
 foot  down.  Otherwise,  this  may  act
 as  an  inducement  tc  many  people  for
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 going  in  for  more  births  which  we
 can  ill-afforg  at  this  stage  of  ex-
 ploding  population.

 There  should  be  better  co-ordination
 between  the  Ministry  of  Health  and
 Family  Planning  and  the  Ministry  of
 Labour  in  the  general  framework  of
 our  policy  regarding  our  population.

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  I
 am  extremely  thankful  to  all  the  hon.
 Members  who  were  kind  encugh  to
 participate  in  the  debate  and  wel-
 comed  the  legislation  before  the
 House.  Various  suggestions  have
 been  made  by  the  hon.  Members
 specially  about  the  implementation
 of  the  Act  and  extension  of  the  Act
 to  various  other  areas.  I  can  imme-~
 diately  state,  in  the  next  Labour
 Ministers  Conference  we  will  take  up
 this  question  of  reviewing  the  imple-
 mentation  of  various.  provisions  of
 Maternity  Benefit  Act  and  also  prob-
 lems  raised  by  Shrimati  Roza  Desh-
 pande.

 Under  other  enactments  which  have
 been  passed  by  this  House  regarding
 equal  remuneration  etc.  a  committee
 is  being  appointed  and  we  will  be
 doing  all  that  we  can  in  seeing  that
 women  employees  are  properly  pro-
 tected.  With  regard  to  retrenchment
 aspects,  recently  legislation  has  been
 passed  by  this  House.  So,  retrench-
 ment  cannot  be  resorted  to  without
 the  permission  of  the  authorities  spe-

 cified.

 Then,  Shri  Ismail  asked  what  is
 meant  by  establishment.  This  term
 ig  defined  in  this  Act  itself.  I  do  not
 propose  to  take  much  _  time  of  the
 House.  Shri  Bhattacharyya  asked
 what  about  people  not  _  getting
 Rs.  1,000.  In  my  introductory  speech
 I  said  that  if  the  provisions  of  the
 Employees’  State  Insurance  Act  are
 applicable  they  are  covered  by  the
 provisions  of  the  Employees’  State
 Insurance  Act.  They  can  get  benefits
 there.  If  the  provision  of  the  State
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 Employees’  Insurance  Act  dnes  not

 apply  they  get  the  benefit  under  the
 Maternity  Benefit  Act  itself.  But  the
 complicated  question  is  this.  Where
 the  provisions  of  Employees’  State
 Insurance  Act  are  applicable,  but  the
 benefits  are  not  as  in  the  case  of  em-
 ployees  getting  wages  over  Rs.  1,000,
 what  is  to  be  done?  We  thought,  even
 though  these  people  getting  Rs.  1,000
 may  be  considered  to  be  belonging
 to  affluent  sections  and  able  to  take
 eare  of  themselves,  under  the  Mater-
 nity  Benefit  Act  these  women  em-
 ployeeg  will  get  the  benefit.  This  is
 exactly  the  purpose  and  import  of
 this  amendment.  With  these  words
 I  move.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Many  points  were  raised  about
 the  question  of  maternity  benefits.
 He  said  that  this  enactment  will  give
 them  benefits.  What  we  have  no-
 ticed  is  that  in  regard  to  the  matter
 of  employment  of  women,  women
 are  getting  squeezed  out  into  less  re-
 munerative  avenues  of  employment.
 This  is  the  situation  which  we  see  ‘n
 all  sectorg  and  especially  concerning
 the  construction,  beedi  workers,
 agricultural  workers  and  so  on.  You
 have  not  replied  to  those  points  at
 all.  Would  you  have  discussions  with
 the  Central  organisations?  Other-
 wise  this  will  continue.

 SHRI  RAGHUNATHA  REDDY:
 The  provisions  of  the  Act  are  being
 enforced  by  the  State  Governments.
 They  are  the  appropriate  authorities
 for  the  enforcement  of  these  provi-
 sions.  In  certain  other  respects,  as
 I  have  already  indicated,  रह  still
 take  up  the  question  of  extending  it
 ang  also  review  of  the  implementa-
 tion  of  the  Act  in  the  next  Labour
 Ministers’  Conference.

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  the  Bill  further  to  amend
 the  Maternity  Benefit  Act,  96l,  as
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 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The  motion  wos  adopted.

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  Clauses  2  and  3  ,Clause  1,
 the  Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  ce  lopted.

 Clause  2  and  3,  Clause  1,  the  bn-
 acting  Formula  and  the  Title  were
 added  to  the  Bill.

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  Sir,

 I  beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  the  ill  be  passed.”

 The  motion  was  adopted.
 frre  mes  |
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 RESOLUTION  RE.  CENTRAL  ROAD
 FUND

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (DR.  6.  S.  DHIL-.
 LON):  Sir,  I  beg  to  move  the  Reso-
 lution  on  Road  Development  govern-
 ing  the  Central  Road  Fund,  in  super-
 session  of  the  existing  Resolution.
 Copies  of  the  proposed  modified  and
 the  existing  Resolutions  are  already
 with  the  Hon.  Members.

 I  beg  to  move  the  following  Resolu-
 tion:—

 “In  supersession  of  the  Resolu-
 tion  on  Road  Development  adopted
 by  the  Constituent  Assembly  of
 India  (Legislative)  on  the  9th
 November,  1947,  and  ag  subsequent-
 ly  amended  by  that  Assembly  on
 the  8th  December,  949  and  by  the
 Parliament  of  India  on  the  14th

 as


